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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
B{"\ 1%1"3 ORIGINAL APPLICATION NO. 109 OF 2023/ EZ
%3
Satrughan Meher ...Applicant
VERSUS

State of Odisha & Others ...Respondents

- AFFIDAVIT ON BEHALF OF STATE
= p/ @ POLLUTION GONTROL BOARD, ODISHA
i R.NO.3.

[, Dr. Kailasam Murugesan, IFS, son of late Paramasivam \
Kailasam aged around 55 years, at present working as Member ‘i
Secretary, State Pollution Control Board, having my office at
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-Vill, P.O.
Nayapalli, Bhubaneswar, Dist — Khurda, Odisha-751012, do

hereby solemnly affirm and state as under-:

1. That | am the Member Secretary of the Respondent No.3

Board and, as such, am well-acquainted with the facts and
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circumstances with the case and competent to swear this

affidavit.

That | have gone through the OA and understood the

. contents thereof.

That the allegation in this OA is that the R.No0.9 i.e. RSA
Infraprojects Pvt. Ltd. is executing the 4™ Railway Line
Track from Jharsuguda to Bilaspur for which earth bed has
been constructed by taking earth / morrum from various
places. It is also further alleged that 20 lakh Cum. of

Morrum have been illegally lifted / extracted from various

places of Jharsuguda.

That the applicant has prayed for constitution of an
independent fact finding committee to enquire into the
illegalities of mining and assess the extent / quantum of
minor minerals including morrum and soil without
environmental clearances and its market value and

. environmental compensation etc.
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5.  That this Hon'ble Tribunal while adjudicating the OA vide
their order dtd.13.09.2023 has been pleased to constitute

a committee comprising the following members:

a. Senior Scientist, Odisha State Pollution Control

Boad;

b. Senior Scientist, State Environment Impact

Assessment Authority (SEIAA), Odisha:;

c. Representative of the District Coliector, Jharsugdua
not below the rank of Additional District Magistrat

(ADM); and

d. Divisional ~ Forest Officer (DFQ) or his

Representative.

And directed to visit the site and submit its report on
affidavit. The R.No.3 Board has been declared as the
Nodal Office for all logistic purposes and filing of

commitiee report on affidavit.

That in compliance to the aforesaid direction of the Hon'ble

Tribunal the committee has visited the site on
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dtd.06.10.2023 and submitted their report with a
recommendation that the R.No.9 may be directed to
~ develop plantation of indigenous species on the plots for
damaging the natural vegetation without the permission of
the competent authority. An amount of Rs.92,92,955.58
has been calculated as environmental compensation of
morrum mixing with soil material. Copy of the joint
committee enquiry report is annexed to this affidavit and

marked as ANNEXURE — R3/1 Colly for kind perusal of

_ the Hon’ble Tribunal.

That it is furthef humbly clarified that all averments,
contentions and/or statement as contained in the OA filed
by the Applicant, which may not have been specifically
denied or traversed by me herein but are in essence,
contrary to the substance of this affidavit, should not be
deemed to be admitted by reason of mere non-traverse,

- but should be treated as expressly denied and the




8. That the R.No.3 Board craves leave of this Hon'ble
Tribunal to file further affidavit, if required, for proper

adjudication of this case.

9.  That the annexure annexed to the present affidavit is true

and correct copy of its original.

10.  That the contents of the above paragraphs are true and
correct to the best of my knowledge, as derived from the
official records, and that nothing material has been

concealed therefrom.

Sste Poliution Sonysi Poard

VE RIFICATION. Qddizgha, Btenaneswat

- |, the above named deponent, do hereby verify that the
contents of the above affidavit are true and correct to the best of
my knowledge, as derived from official records, and that nothing
material has been concealed therefrom.

Verified at Bhubaneswar on this the 13" day of October,

2023.
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ANNEXURE - R3/ 1 Colly

Joint Committee enquiry report with regards to the direction of
Hon’ble NGT order dated:~13.09.2023 in QA N0.109/2023/EZ-
Satrughan Meher Vs State of Odisha & Ors

As per the direction of the Hon’ble NGT order dated 13.10.2023 in QA
No. 109/2023/EZ- Santrughan Meher Vs. State of Odisha & Ors, a committee
has been constituted, comprising of Senior Scientist, SPCB, Odisha, Senior
Scientist, SEIAA, Odisha, Representative of District Collector, Jharsuguda not
below the rank of Addl. District Magistrate and Divisional Forest Officer or his
representative and directed for inspection of the site in question and submit its
report. It is also directed that in case of violations are found, the committee shal]
recommend penalty as well as Environmental Compensation and also to suggest
remedial measures, if any.

In this regard, a field enquiry was conducted on 06.10.2023 in and around the
alleged site. The following members of Joint Committee were present during the
field visit:-

1. Sri Brajabandhu Bhoi, 0.A.S (8S), Additional District Magistrate (Gen),
Jharsuguda,

2. Er H.K Nayak, Regional Officer, SPCB, Odisha, Jharsuguda.
3. Sri Pardipta Nayak, Environment Scientist, SEIAA, Odisha
4. Sri Lalit Naik, Assistant Conservator of Forests (ACF), Tharsuguda

In addition to the above committee members, the following representatives
and villagers were also present during the site visit:-

1. Sri Basant Kumar Hati, Tahasildar, Jharsuguda
2. Smt A.Ekka, Dy.Env Scientist, SPCB, Odisha

3. Sii Tejraj Singh, resident of Jamera village and representative of Sri
Satrughan Meher.

4. Svi Iswari Neti, resident of Jamera village and representative of Sri
Satmghan Meher., '

5. Sri Nityanand Meher, resident of Jamera village and representative of Sri
Satrughan Meher.
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6.

Sri Biswajit Meher, resident of Jamera village and representative of Sri
Satrughan Meher,

7. Sri Viksah Agarwal, representative of RSA Infratect Pvt, Lid.

Observations:-

All over the alleged site was visited by the committee except
Singhabagha village, which was submerged by the water of Hirakud
reservoir.

No excavation work was in progress during the visit, However, soil with
morrum was found to be excavated from the alleged site. The land details
of the alleged site are as follows:-

Khata No Plot no Mouza Kisam Total Area
in Acres
59 (AJA) 233/331 Jamuapali Dungri 43.920
60 (SER) 255/333 Jamuapalj IB station 63.970
01 287/346 Jamuapali Jalabhandar | 1.800

As reported by the Tahasildar Jharsuguda, M/s RSA Infra Project Pvt. Ltd
has been penalized for 45018 cum of soil with a penalty & royaity
amounting to Rs. 31,91,170 for unauthorized lifting. Copy attached in
Annexure-l,

Apart from the above, as per the statement submitted by the Tahasildar,
Jharsuguda, M/s RSA Infra Project Pvt. Ltd. has extracted and utilised
soil of quantity 4,39,244 cum, morrum of quantity 5,663 cum for
Jharsuguda-Bilaspur Railway line construction work s contractor.

M/S RSA Infra Project Pvt. Ltd has been imposed Rs, 2,30,48,693 as
Royalty and Rs, 27,17,854 as penalty amounting to total of
Rs.2,57,66,547, out of which the agency has deposited Rs. 84,73,308 as
royalty and Rs. 13,17,854 as penalty amounting to total of Rs, L1562,
The copy of same is enclosed as Annexure-I.

But during joint inspection the committee observed in the field and from
the satellite view (google earth map) that about approximately 130000
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sqm of area has been excavaied with average depth of mining is 3.5 meter
so, the total quantity of morrum extracted from the alleged khata na. 59,
Plot no. 233/331, Khata no. 60, Plot no. 255/333 & Khata no. 01, plot no.

287/346 is 4,55,000 cum. The Tahasildar, Jharsuguda has calculated the - »

quantity of material extracted 4,44,907 cum by M/s RSA Infta Project
Pvt. Lid. However, morrum except the quantity 4,44.907 cum if
excavated by any other Cornpany is not knowri.

* As per the joint visit made by Forest Officials, Asst. Mining Officer and
Tahasildar, JTharsuguda on 10.06.2023, there was no tree growth on the
above schedule land, only climbers and unwanted bushes like Dhatuki,
Kurei, Lantina were available, In this regard, different cases have been
instituted by forest officials of Jharsuguda Forest Range and imposed
penalties against the person involved through M/s RSA Infra Project Pyt,
Ltd. The details are annexed as Annexure-II,

* Asreported by the representative of M/s RSA Infra Project Pvt, Ltd and
documents submitted they had received the work order by South East
Railway vide no-CES/BSP/ER/T/22-23/19/IB Fly Over/s10, did:-
03.11.2022. The copy of the same is enclosed as Annexure-III.

* Asreported by the local villagers the excavation work is going on since
2019.

* For excavation of Morum the project proporent has not obtained
Environment Clearance from SEIAA, Bhubaneswar and valid CTE and
CTO from SPCRB, QOdisha.

Penalty

* M/s RSA Infra Project Pvt. Ltd hag deposited royalty and penalty to the
office of the Tahasildar, Jharsuguda. Out of 444907 cum of excavated soil
and morrum, the agency has made the payment for only 207354 cum.
The agency has to pay the royalty and penalty for the balance 237553
cum of excavated soil and morrum.

» Penalty amounting to Rs. 15,000.00 has also been imposed by DFO,
Jharsuguda for damaging the natural vegetation like Dhatuki, Kurei,
Lantina by the agency at the excavated site.
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Calculation for Environmental Compensation of morrum mixing with soil material in 3
accordance to the order of Hon’ble NGT in 0.A. 150/19 and CPCB guidelines

® Asinabsence of any market value for morrum material at District Administration, Jharsuguda
the Comunittee has finalized the market value of Morrum of Rs, 62/-i.e. highest bidding amount
of the Jharsuguda District.

* Here the environmental compensation is caleulated only 45018 cum of morrum on basis of
information given by Tahasildar, Jharsuguda that 45018 cum of morrum extracted by the M/s
RSA Infra Project Pvt. Ltd from the allegation piot illegally but rest of quantity i.e. 4,09,982
cum may be extracted by some other agency which is not known as informed by Tahasildar,

Jharsuguda.
® The market value of illegally/un-authorized mined out Morrunt (D) =45018 cum x Rs.62/-

=27,91,116/

Market Value of Lilegally mined material o) 45018 cum x Rs, 62/- per | =Rs. 2791,11¢/
cum

Annual value of Foregone Ecological Values (D]2791,116% 1 =Rs, 27,91,116/
X RF) Le. Risk factor taken as 1 for severs case.
Discount Rate may be considered as below:
Severity Mild Moderate Significant Severe
Risk Level 1 2 3 4
Risk Factor 0.25 0.50 0.75 1.0
Discount Rate 8% 7% 6% 5%

* Present value of Foregone Ecological values (@ 5% discount rate and over
5 years)

PV = 75 i1 [D*RE)/(1+1) ¢

-3 2791116/ (1+0.05)! + 2791116/ (1+0.05)2 + 2791116/ (1+0.05)% +
2791116/(1+0.05)4++2791116/(1+0.05)5 =
26,58,205.71+25,31,624.48+24,11,070.94+22,0 6,258.04+21,86,912.41=

Rs. 1,20,84,071.58 -

* Net present value (after netting out market value of illegally mined material) —
Le., Total Compensation to be levied

= NPV = PV-D
= Rs. 1,20,84,071.58- Rs.27,01,116= Rs.02,02,055.58/.




@

Recommendation: -

*  M/s RSA Infra Project Pyt [.1d may be direcled to develop plantation of indigenous specics on

the above plots for damaging the natural vegetation without the penission ol competent

authority.

" fé”;/z,s
Assistant Conservalor {,fl- Forests LACF).

LEnvironment Scientist, SEIAA, Odisha

Jharsuguda
2%
\fb
W
Regional Officer, SPCRB. Odisha, Jharsuguda Additional District fiifd '”ﬁ‘" tian
Jharsugucla.
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The Odia version of the letter attached in Annexure-1
translated to English

Office of the Revenue Inspector, H. Katapali

Respected, Letter no- 185

Tahasildar, Jharsuguda Date:06.06.2023

Subject: Excavation of Morrum from Mouza:Jamuapali without permission-reg.
Sir,

From the local investigation conducted at Mouza:Jamuapali, it is found that on behalf
of RSA SKJV Pvt. Ltd, Sri Rahul Agrawal, Father: Gobardhan Agrawal, Raipur, Chhattisgarh
has excavated 1385 mx13 mx2.5 m=45018 cum. of morrum without permission and used it for
railway work from below mentioned land of Mouza:Jamuapali.

Mouza: Jamuapali

Khata no. Plot no. Kisam Area
59( Abadi Jogya Anabadi) 233/331 Dunguri Ac 43.920 Dec
60 (South East Railway) 255/333 Ib station Ac 63.97 Dec
1 (Lirigation and Electric 287/346 Jal Bhandar Ac 1.80 Dec
Department)

This is for your kind information and necessary action.




Annexure-| 86

Joint enqulty report on fllegal extraction at minor mineral g
Tom Jemua p
unart By

pate of enquiry DAale 10006 /021

Venue Jamubapah Dungrl B0t land near In ratbway <tk
c m

Commiltee members vitited
1 Rasanta Kumar Hatt, Tahasildar Ihacsuguda
2 Durvodhan Behera, Asst. Mining Officar tharsuguda

3 udayanta Kurar Sahu, Dy, Ranger
a4 Ajava Kumar Biswal, Forester

o+

in obedience to order Ne.3100 Dt,07,06.20232 of Sub-Collector, Sharsuguda th
committee formed had been visited Jamua Dungr! s near I8-Rallway _gfa“on e

H.Katapali Rl Circle, Tahasll Jharsuguda .
The committee found that IB-Brundamal Rallway Project contractor Sri Rahu!

Agrawal $/c- Gobardhan Agrawal has extracted illegally the minor mineral fike

Morum by cutting the Jamua Dungr] BRtsatdaiteband used for construction of New
Railway Track from I8-Railway Station. The details lifting of Morum from schedule '

fand is given below,

Mouza Khata No Piot No Kisam " Ares

Jamuapali  59{AJA) 233/331 Dungri £c.83.920 dec.
-Do- 60 {SER) 255/333 {B Station Ac.63.970dec,
-Do- 1 287/346 Jalabhandar  Ac.1.800 dec.

{ Irrigation and Electric D.ept.}

About 50000 CUM. Of Sail with Morum has been extracted by the above agency. !
In this regard RI H.Katapali Smt. Sasmita Bhof has also submitted her report on dt.

06,06.2023 which Is genuine.
As reported by forest officials there was no tree growth on the above

schedule land, only climbers and unwanted bushes fike Dhak¥, Kurei, Lantana gtc.

were available there, In this regard different cases have been.instituted by forest
 officials of Iharsuglida Forest Range and imposed penalties against the person

involved through RSA SKIV Pyt. Ltd, The details of same are given below.

‘%%Apg . %@? &

P
Gk WO, T8

o™

1




87

(S G0N owsyy

Hf
gl

N - N mf qnmu Nbo@-Q..u:Qw:,hQ \ irirresrars
e
a.wt
epn8nsieyr epngnsieyr ” epndn
agduey 152104 Jz38uey "AQg 193110 MEEQE 1S5V L
-8} m.\ﬂ s P ,w&
o 2 & % .
. 4T % “
ONOST SH j=301
o .n. eus BUSUISINN £z0¢ v0 Z0/€0
00°000¢ "= yguis Nuos £20Tv0°L0/20
o 5 piayag undis £z02 t0'20/10
00°000¢ " 2202,/Z0-0N %008
- Ligsuy ujpainuy gzoz'v0L0/20
00°000€ “SY cw .
20l
pipuByD USEAY €20
eynt e4p 1 z02/52-0N yoog
. BH 3560

00°000¢E "5Y

-




8
r:g](;ﬁq” 3 -_2‘1 ;d(ﬁc‘i?: Imlﬁ-‘lqiifh\.@ . AAT gy n-}‘;ﬁq)\ ?

ﬂ’}ﬁ’fle‘
T eof® e oo

g ',r! ;IU‘; $.r
Lo L Loy

ﬁ% . F?&j]{ 1) - ('}:’j"{'"ld%‘):ﬂ)‘l =ral (Y}.?xﬂ"f,-'

YY) Dovihemy s,
i 2:]1(5\ £y b

L3

#ANEIRG | ‘
{%w shlci - GgopanRly wing e, v GEENo 55 -
' chlwl: G gwm@a RGN GG
spe @@ 00 A0 E BEY ev)is &)

zd Sn T ~o xe 500,
{ wqrsy CFVNY N . _
REAAISI

iy sgx P ~ 5949
(@@gz),:?é‘ XN eme) RS EVRAT

(%Gﬁ%ﬁ@@a 20 gepnle. ¥ e o
§nyl KL
D ERer um AR emTAPey  Red WV P Lid.o

IR YY) T, ST ELIYR Hy D) %% RO SHRDES,
TG TR Ay oo ) '

o

'\0@‘\9

2| Qe
P oty e ‘WWIGC\@%{ 912%@

: Rav’éhﬁ%pamm
. Hansamura, Kaiapsh)




89

The Odia version of the letter attached in Annexure-II
translated to English

Office of the Revenue Inspector, H. Katapali

Respected, Letter no- 183
Tahasildar, Jharsuguda Date:06.06.2023

Subject: Excavation of Morrum from Mouza:Jamuapali without permission-reg.
Sir,

From the Local investigation conducted at Mouza:Jamuapali, it is found that from below
mentioned land of Mouza:Jamuapali approx. 45018 cum. of morrum has been excavated

without permission by Sri Rahul Agrawal, Father: Gobardhan Agrawal, Raipur, Chhattisgarh
On behalf of RSA SKJV Pvt, Ltd, and used it for railway work.

Mouza: Jamuapali

Khata no. Plot no. Kisam Area
59( Abadi Jogya Anabadi) 233/331 Dunguri Ac 43.920 Dec
00 (South East Railway) 255/333 Ib station Ac 63.97 Dec
I (Irrigation and Electric 287/346 Jal Bhandar Ac 1.80 Dec
Department)

This is for your kind information and necessary action.
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Schedule Form No.39-A

Mauza: Jamuapali
Thana: Jharsuguda
Thana No. 24

BHULEKH
LAND RECORDS WEB PORTAL OF ODISHA

Khatiyan

Tahasil:Jharsuguda
Tahasil No: 187
Dist: Jharsuguda

Name of the Landlord
& Sl No.

Odisha Government

DXhatian Sl No.

|

2)Name of the people,
Father Name, Cast &
Habitat

Irrigation Electricity Department

Scheduled Payment date:

3)

Water Tax | Land | Cess | Passover Cess and Total | 5) Details of
4)Payment Tax other Cess Land Tax
6)Remarks
Last Publication Date:08.02.1980 BLANK SPACE FOR STAMPING
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Land Sl No:1

Mauza: Jamuapali

Dist:Jharsuguda

Plot No. Kisam Rakba Remarks
Acre Dismil | Hectare
7 8 1|0 11 12
| Jalabhandar 0 3600
2 Jalabhandar 0 1300
3 Jalabhandar 0 1100
4 Jalabhandar 0 0600
5 Jalabhandar 0 0800
6 Jalabhandar 0 0600
7 Jalabhandar 0 0500
8 Jalabhandar 0 0300
9 Jalabhandar 0 0200 Jabardakhal
Padmalochan Sahu,
S/o:Bhula Sahu,
Casi:Kulia
10 Jalabhandar 0 1900
11 Jalabhandar 0 5400
12 Jalabhandar 0 2700
13 Jalabhandar 0 4600
Jalabhandar Jabar Dakhal Rahas
Singh, w/o:Lambodar
Singh, Birnmani Singh.
S/o:Dhonurjaya Singh,
Ralmukunda Singh,
14 ! 2000 Slzfji\?n:!’hlmi S:::S:
Purandhar Singh,
Harachand Singh,
Dwarika Singh.Arjun
Singh, S/o:Jujesti
Singh, Cast:Rajput
15 Jalabhandar 0 3600
Jabar Dakhal Rah
- SR ¢ 19 Si?'lg:;:. OZcraMu:;lb[:k
No.l4d
17 Jalabhandar 0 2200
18 Jalabhandar 0 2500
19 Jalabhandar 0 2500




20 Jalabhandar 0 2300
21 Jalabhandar 0 5700
22 Jalabhandar 0 2300
23 Jalabhandar 0 1600
24 Jalabhandar 0 1800
25 Jalabhandar 0 2800
26 Jalabhandar 0 2700
27 Jalabhandar 0 2000
28 Jalabhandar 0 1300
29 Jalabhandar 0 0700
30 Jalabhandar 0 2100
31 Jalabhandar 0 2000
32 Jalabhandar 0 3700
33 Jalabhandar 0 7400
34 Jalabhandar 0 2600
35 Jalabhandar 0 2100
36 Jalabhandar 0 1400
37 Jalabhandar 0 3200
38 Jalabhandar 0 3800
39 Jalabhandar 0 1100
40 Jalabhandar 0 4900
4] Jalabhandar 0 5900
42 Jalabhandar l 1100
43 Jalabhandar 4 3500
44 Jalabhandar 0 2300
45 Jalabhandar 0 8800
93 Jalabhandar 7300
309 Jalabhandar i 7300
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19/318 | Jalabhandar 2200
21/319 | Jalabhandar g 4800
19/320 | Jalabhandar 0 2800
214/322 | Jalabhandar 4 2500
309/324 | Jalabhandar 1 8000
43/325 | Jalabhandar 62 1600
239/326 | Jalabhandar 45 1700
291/327 | Jalabhandar 56 0300
85/328 | Jalabhandar 12 7900
58/329 | Jalabhandar 13 9700
316/334 | Jalabhandar 18 1000
287/346 | Jalabhandar 1 8000
234/347 | IJalabhandar 1 2000
233/348 | Jalabhandar 0 1000
61 Plots 239 4200
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The Odia version of the Land Schedule attached in Annexure-II

Schedule Form No.39-A

Mauza: Jamuapali
Thana: Jharsuguda
Thana No. 24

translated to English

BHULEKH
LAND RECORDS WEB PORTAL OF ODISHA

Khatiyan

Tahasil:Jharsuguda
Tahasi! No: 187
Dist: Jharsuguda

Name of the Landlord
& SI No.

Qdisha Government

Name of the Landlord
& S| No.

59

1)Khatian Sl No.

Irrigation Electricity Department

Khata no 254/332 transferred to Khata no 58.

Water Tax | Land | Cess | Passover Cessand | Total | 5)Details of
4)Payment Tax other Cess Land Tax
6)Remarks Misc Case No 12/2019, order dtd 19.12.2019, Ac 5.74 from

Scheduled Payment date:

Last Publication Date:08.02.1980

BLANK SPACE FOR STAMPING
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Land SI No:59 Mauza: Jamuapali Dist:Jharsuguda
Plot No. Kisam Rakba Remarks
Acre Dismil | Hectare
i 8 9 1(0 11 12
109 Mala Pani Nala 0 0800
291 River Bheden Nadi 1 4400
292 River Bheden Nadi 0 5400
303 River Bheden Nadi 0 5000
305 River Bheden Nadi 0 1200
233/331 Dunguri 43 9200
254/332 Dunguri 41 0300 | 16.6043
7 Plots 87 6300 | 16.6043
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SOUTH EagT CENTRAL RAILWAY meae ot
By R
OFFICE oF THEuqm—g
S CHIEF ADMN. OFF{CER(GON)!BILASPUR
2 SF/E -, ¢
e RIT/22-23119/15 Fiy Over B (516) Dated: 03.11,2022
M/s RSA-sK JV
ghn‘ Shyam Tower
avita Nagar, Main Road Avanti v
Raipur, Chhatﬁsgarh-492501 ey
izﬁg?ﬁgn_ c?f earth work in formation, construction of ROR, minor bridges
dt struet?:) r?e;i’: Sf;il?s, ﬁupigly of .t][ack ballast, track linking works:
t ? SErvice buildings, ransportation of P.Way material
supﬁymg, fabnca_uon and launching of Steel girders with ameg associateii
M{o( S In connection WIth provision of Fly Over at 18 Station of Bilaspur
gl\?sagm hTen;:l;aL No CEC/BSP!22-23/1 9 dated 25.p8 022
eI Technical bi, opened on 22.05.2022, Price Bid ;
e-Reverse Auction held on 18.10.2022 ' Ppened on Y
Dear Sirs '

accepted rates;-
() At Par with a rebate of 1 -93% (One point Nine Three Percent) against departmental

rates for alf items under Schedule e

(i) 7% (Seven Percent) below with further rebate of 1.93% (One point Nine Three Percent)

against departmental rates for all items under Schedule “2”,

(iif) 8% (Five Percent) below with further rebate of 1.93% (One point Nine Three Percent)

against departmental rates for all items under Sched ule 3",

{iv) 10% (Ten Percent) below with further rebate of 1.93%

against departmental rates for all items under Schedule “4",

(V) 10% (Ten Percent) below with further rebaie of 1.83%

against departmental rates for all fems under Schedule 5",

(v) 8% (Five Percent) below with further rebate of 1.93%
5 -against deparimental rates for all items under Schedule “6”. ;
Yy (Vi) At Par with a rebate of 1 -83% (One point Nine Three Percent) against departmenial

rates for all ftems under Schedule "7,
h a;rebate of 1.93% (One point Nine Three Percent) against departmental

(One point Nine Three Percent)
(One point Nine Three Percent)

(One point Nine Three Percent)

. {viiy At Par wit
iR el T_'ate_«?ylfbf. all itemis uhder Schedule 8", : .
20 %) 10% (Ten Pa}rclelnt) above with rebate of 1.93% (One point Nine Three Percent) against

" -n‘-_??gi‘_l;'tm_ental_jraf:es for all items under Schedule "g",
1 .‘.“-‘-‘..:-':'-E ik ol A S ’ ﬂ ! R

'.'.-: ."::h»'. \- :'.'-:' 5 ' & SR ¥ mgﬁ%(ﬁqﬁﬂﬁ
gk U Wi et Engineer Gon)1

& B 3 :—:_'t:"q:;y&r > ;
37 -_*. - LSRR o 'h__ . ] s.t..‘_:. l'l'alfl-lrajf, Bilaspur :5
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) ] Page 2 of 3
{x) 5% (Five-Percent) above with rehate of 1.93% int Mine T i
departmental rates fo?' all items under Scheli::!eg%: O'Sone PRI RS FR gt
(xi) 8% (Eight Percent) below with further rebate : int Ni
against departmental rates for all items under ;i:hg;:lf?ﬁ”fone PRI e ]
{>xvi) 15% (Fiiteen Percent) below with further rebate of 1.93% (One point Nine
Three Percent) against departmental rates for all items under Schedule 2",
(xvii) 20% (Twenty Percent) above with rebate of 1.98% (One point Nine Three
Percent) agalnst departmental rates for all items under Schedule “13",
(xviii) 16% (Fifteen Percent) above with rebate of 1.83% (One point Nine Three
Percent) against departmental rates for all items under Schedule “14”.
(xix) 8% (Eight Percent) below with further rebate of 1.93% (One point Nine Three
Percent) against departmental rates for all items under Schedule “15”.
(%) 20% (Twenty Percent) below with further rebate of 1.93% (One paint Nine
Three Percent) against departmental rates for all items under Schedule “16",
(xxp) 10% (Ten Percent) .above with rebate of 1.93% (One point Nine Three
Percent) against departmental rates for all items under Schedule *17”.

Note; Accepted rates of Schedule 4, 5, 8,10,12, 14, 13, 15, 16 & 17 should not be referred
in future tenders in isolation.

You are hereby authorized to commence the work on the strength of this letter to ensure
the completion of above subject work within 30 (Thirty months) i.e. upto 03.05.2025. In this
regard you are requested fo contact Dy.Chief Engineer (Con)/Brajrajnagar for taking

further instructions immediately.

The security deposit requirad for faithful fulfilment of the contract is Rs.
8,77,66,207/- which will be recovered from your on account bills as per extant rules,

You are requested to submit the Performance guarantee amounting to_Rs.
5,26,59,724/- within 21.days from date of issue of this Acceptance letfer, in the form
of an irevocable Bank Guarantee In the prescribed proforma given in the tender
document or in any of the acceptable form mentioned in the tender document valid upto

original compietion period pius 60 days i.e. upto 03.07.2023.

You are requestéd to attend this office on any working day after submission of
requisite Performance Guarantee for signing the contrgct agreement.

license from concern Labour

are requested to obtain fabour
b i nd upload details of letter

Commissioner(Central) and to register your firm/company etc a
of acceptance in ‘Shramik Kalyan Portal’ of Indian Railways. '

3

ey ST (Frafor) /T

Chief Endineer (Con. )

| | & Y, . 370, Ry

o b < 8.E.C. Railway, Bilaspur
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- / ®) Please not |
il e that unti o
4 shall constitute a bindin, . Il a formay
indin agreemant
;f 2ING contract hey tis executed, acceptance DfPage 3 0f3

may be mutual ©eN Rai .
ly agreed between g Railway and yoursey subject to n‘u;n:ithIS g

USSOR/SOR j No ificat
items. Se_Parate work order will be issted Ig;iitm? 4
: ept for

Thanking you,

Encl: (i) Sch 1" to 17 with other tender conditions.

1 < A
| (RKidngn*
' Chief Engineer (Con)/)/Bilaspur

FOR & ON BEHALFqBFRRasiifizin)oF INDIA
. Chief Engineer {Con.)1 -
Copy to:- - g, 9, 4. 3o, e
S.E.C, Railway, Bilaspur

1. 8.D.G.M./SECR for information ana necessary action please.
Encl: Schedule Sch *1’ to *17* and other tender conditions.

2. Dy.Chief Engineer/Con/B[ajrajnagar!S.E.C. Railway for information and necessary

action piease. :
Encl: Schedule Sch “1” 1o "7 and other tender condifions.

3. Asst. Labour Commissioner (Geniral), Jharsuguda, Odisha.

4. The Dy. Director Audit (Con)/Bilaspur.

5.The employment Exchange Officer/ Jharsuguda, Odisha.

6.Dy. FA&CAO(Con)/Bilaspur along with a spare copy of the letter.

7.Secy. to CAO(Con)/BSP for kind information of CAO(Con)/BSP

i ; }I/Bilas ur
_ Chief Engin én’l)’“' 'uE
(Fmfo)/I
,%f:ef Engineer (Con.}/

S g 2. 5. %, Yo, fw .
A S.E.C. Railway, 8ilaspur . 5




